BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

Between:

Application No.193 / 2024

T. Subash S/o. K.Theerthmalai, Aged 30/m,
And on behalf of the Village,
Thiruvennainallur Taluk,

Villupuram Distirct-607 107.

And

The Member Secretary,

Tamil Nadu State Pollution Control Board, 76,
Anna Salai, Guindy,

Chennai-600032,

Email- grievance@tnpcb.bov.in,

Phon.no.044-223531, and Two others.
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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ)CHENNAI

Application No.193/2024

Between:

And

T.Subash S/o. K.Theerthmalai, Aged 30/m,
And on behalf of the Village,
Thiruvennainallur Taluk,

Villupuram Distirct-607 107.

The Member Secretary,

Tamil Nadu State Pollution Control Board, 76,
Anna Salai, Guindy,

Chennai-600032,

Email- grievance@tnpcb.bov.in
Phon.no.044-223531.

The State of Tamilnadu,

Rep by its Principle Secretary,
Environmental & Forest,

Fort St. George,

Chennai- 600009,

Phone no.044256715110.
Email: forsec@tn.gov.in.

M/s. SP Constructions, Hot Mix Plant (Asphalt),
Represented by its Proprietor,

Kandalavadi Village,

Villupuram District-607 107,
Phone.N0.9842442729.

For S.P. CONSTRUCTION
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PARTNER
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-.RESPONDENTS.



REPLY STATEMENT OF THE 3+ RESPONDENT -
[Under Rule 16 of National Green Tribunal (Practices and Pro
Rules, 2011)]

The 34 Respondent above named stated as follows;

1. The 3 respondent deny all averments stated in the petition as false and
imaginary, except that are expressly admitted herein, when the construction
of the plant and production is yet to be started, the details in the petition in
paragraph 1 to 4 of Facts, and Grounds A to E are misconceived and
imagination of the petitioner, thus the petition is liable to be rejected in limine
with cost.

2. The 3 respondent is proposed to construct a plant for the production of
Bituminous mix (Thar). The said product used for laying roads. At the present
condition of the country, to develop infrastructure, laying roads is a very
intrinsic and important feature of development. In view of the matter when
the 3 respondent decided to apply and obtain permission for construction of
plant, some miscreants started to propagate that construction of the plant will
affect health of the general Public.

3. The 34 respondent humbly submits that it has applied and obtained
Environmental Clearance by a proceeding dated, 17.05.2024 in Proceeding
No.F.1943VPM/OS/DEE/TNPCB/VPM/W/2024. Moreover, the 3
respondent have obtained permission for construction of plant in

Kandalavadi

For S.P. CONSTRUCTION
J B Qs
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Village through MOO.MU.A1/224/2024 on 26.02.2024 from the Local
Administration of State Government.

. The 3% respondent humbly submits that there is no any pollution caused by
production from the plant, because the construction of the plant is not even
started. As soon as the proposed construction of the plant overheard by the
petitioner, he started to give vague petitions to several authorities claiming
that the plant is already causing environmental pollution.

. The 3 respondent humbly submits that, on the complaint of the petitioner,
the 2t respondent through its district administration have conducted an
inspection on 14.05.2024, and found that only foundation works have been
started. In fact, the 3t respondent have obtained proper permission and
environmental clearance from the competent authorities. The petitioner on his
own imagination, that he probably learnt from the “social media “ giving all
sort of problems, to the 3+d respondent, purely based on his imagination.

. The 31 respondent humbly submits that, in fact, the petitions given in the
name of the Village people, is not consented by any of the Villagers. The
petitioner’s claim that the villagers not supporting the construction of the
plant is bogus. The construction of the plant and production is yet to be
sfarted, thus the details in the petition in paragraph 1 to 4 of Facts, and
Grounds A to E are misconceived and pure imagipations of the petitioner and

liable to be rejected in limine.

For S.P. CONSTRUCTION
'I 14 .'f-zs.t-/r'r' E
PARTNER
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7 Hence it is therefore prayed that this Hon’ble Tribunal be pleased to dismiss

the above petition with exemplanary cost as the petition is vague and
imaginations of the petitioner and further direct the petitioner to pay cost of

the litigation to the 3 respondent and pass as such other orders and thus

render justice.
-6'(‘( EsPo ro BN

Dated at Chennai on this the 15t day of August, 2024. CounsgL ¥

VERIFICATION

I, Purusothaman, Partner of M/s. SP Construction, Hot zmx Plant (asphalt),
Kandalavadi Village,Villupuram District, hereby verify that the contents of
the paragraph 1 to paragraph 7 of the reply statement is true to the best of my
knowledge.

Dated at Chennai on this the 15t day of August, 2024.



| 5 Anpexvpe—1

cram WO MR ar 1 m Anad _ygnoiasi
RULIARTE Tat o P T g

TPA T

Q.d”
Y N e LT A PR
J X X q""*n-m.n‘w" o MRS MEmpes R Andseems
whe G AUPARTEBN S e
5 Do ”...T.-\‘m.dldn A aft e e aﬂumourrda-ﬁm'f‘»-’f

e [ TIMWNATN  CONCRARTTD A4y
Gonrtte WIM@’ Lyl ot Gl (MU ar 1 1n, AAGSmany

Arminaang s Gaind dl\-n.wdu 04, sy Al “%‘Qmmmm (Gan ) pHmED M\.{'SM #/0 gpmnaaf
&mﬂ"m il parflapt s

'a'ﬁ_lmr 2 uﬂ\l“ﬁﬂ-d" 4 Lﬂ_l - r ﬁ_]lﬁ e
- 83 10 o ulLe e 261 ﬁq}ﬁmmmnd
ST RIS 8 ’3-_““1-_? gJUu g Omigny
88,2 ' " illn et 225, W
| a ke ' 3/Gu. ggnaaall Qq ot

Mot Mix Plant 2temow 2.6 Cuofig Leak e dipaain_ Dl SiWwbgeiag

Y Gupug MM&%?;T;& somda agors yndsfléaiull @xdiaiums whos |
SHast qgabden. proved Plots and Approved Houses) _

: 2)@,“%@&%“,152 5 sl lad, ustailaer, sogmilas,

- ESS 100&SIQN0eRERT ST, mmw_.ﬂntma? shpsd aflun (G sedsar

3) @mtﬂﬂﬁﬂﬁﬂ@ﬁﬂ*‘m“@ﬂ 3 msn@sa/m:_ﬂﬂ’nyimr




E Clean CoPY

@.(%p.a-llﬂ%ﬂﬂ% QL LTERAWT QIS ID
[BITeIT :26.02.2024 &) (5 6L 6T Q) GUTT LLI (LG T

& reoT )

U  WLIALLD, Hpoqugreamipony aLLD, SHTGH
GOOLLD, STHSOATY RprosHd Spssmaub ULgwedle
sam@eer Uo.casafldy P cONSTRUCTION — [Blgueuarg e ifler
Quwiléy  BITUMEN  CONCRETE MIX  SWLUIUSDES.
B 6uEToT QeI WIBLRT QUL LY, srpgoaTy Srmosomss GFIbHS
B®WwH. WHOL& , &. Qu. Qguipmer (GoL) HMID BK. WaT S
Qu. aiemyEml AHECWIMT G Gosiflulerereors.

Sy Li6v.eTeTas6i | eflen@pevorld | euensLILT(R | UL LISTIH QGuw i

SMhgeveumiy. | 89/9 0.14.0 LeTQ &l QLW

6T Gl &Ll UlLm  eremor 261
89/10 0.18.0 &\ QRQWITTLOET &
/@Qu SLumgl

88/2 0.47.5 L eTQ &L Wwesr &5
Slenggml
QuLiqwImy

UL eTevor .886 &H\(H

AN

HOT MIX PLANT Semowl 2 6Tem GOMLIG LevediT&eT Sihaseuoreumml
S|6DILO[B SI6TETS.

1)  Gupuyg yearsald@bs 508 sppereis  sipEmTe
nBsflsslulL @uuidlyssT DAL, (DTCP Approved Plots and
Approved Houses).

2) GupLg yeversefledmbg 500 Lﬁ ‘?’55”6519)61516'1: TS SHLIQLMISEET,
vetefllaer, sognfledr, @rmo BHSL DOSSamersT, LTmgTer
QeTrariigser hHmib audUmL@ SRS gaidlvene.

3) Gl Laarsellpbe 5 L FODTES sriysar@eser / aar
2 uilfleor Wmism gaLdleeney.

9 Gopuy, Ledsaldobs 20 5 W2TOVEDE Lk, epw
RIGICIGED CORTES 5 TR E




=+

5) @ULIOETEETTENS! El60 & g g:6y,75,1y 1L LD 1978 LD DD Ble ETO G55
FL_LLD 196160T &1 HUTUILIL 6fl 6y e

@UUOL BlOD @&WsILGLHDn suLb 1854 Lfley 4ner S
2Pl&E®S QFWWLLLEG Ha Qs BLEUS @SS Blayeneuuilev
@ evemev.

@bCHITeN6 SThgeaeury Rymio FlFeurs ST QUMHGILD,
SATGT SDOULL QUGTL gy jqumer) WHOID OGRTLEY HIEw6Tor
uLLTLOWT  uHCwry gy SiplGamssaflar  Guiflgi,
&) [ ITLD & & 600785 (& &5 61 | 66T A LiLenLuflewtb, GLOHLILY SMTHESEVEUTIY SIFTLO
LeueTeiorgsair. 89/10 -0.180 e ijLb. 89/9 0.14.0 g6V LOMHMILD 88/2 -0.47.5 gFifery
afw yeversefled BITUMEN CONCRETE MIX swriflés <igund)
uPRISLILGS DS '

] LI T & 60) 60T &5 61T:

GMuLg Ljeveirgerflel Hot Mix Plant &yemll LS DS SUDHTEH Ta
e SLEUUTLG aurflusridmrs senLullarenn smerm Qum
Geueoor(hLD.

QU(HEUIT UL L TR Wy
B\ (15 @ 6u 65T @ GvOT LI HEL T

QUMIKLT:

1) ewH sl sl

&/ CL.Q QW T 6T,

&MHSeV6UMIY &\ TLOLD,

) 0 6 650T G\ v LI FELEYTIT EUL-LLD.

2 Bods, 5/@u.gmyemd,
SMBS6VeUTy S FmLoLh,

810 Qo air QT iiip eI,

QUL LTSy,

51® 0 eu T @ ot L1 BeO T,



2 \RANELAT ToW,

Moo.Mu.Aal/224 /2004 Office of the Tahsildar
Date: 26.02.2024 Tiruvennainallur
CERTIFICATE

The approval was sought for by Tmt.Adhilakshmi,
W/o.Jayaraman (Late) ang Thiru.Sridhar, S/o.Duraisamy,
residing at Kandavalayagj village, Tiruvennainallur Taluk,
for the commencement of BITUMEN CONCRETE MIX -
under the name and style of SP Construction on the lands
comprised in the survey numbers, described in the table
hereunder in Kandalavadi village, Tiruvennainallur Taluk,

Villupuram District.

Village Survey Extent |Classification Name of
Nos. pattaholders

89/10 0.18.0 Punjai Patta

89/9 0.14.0 Punjai No.251,
Thiru.
Jayaraman,
S/o. Appaji
Reddiar

88/12 0.47.5 Punjai Patta
No.886,
Thiru.
Sridhar, S/o.
Duraisamy
Reddiar




Above said survey numbers wherein the Hot Mix

Plant is proposed to be commenced is found as described

herein below.

1) There are no DTCP Approved Plots and Approved

Houses in the circumference of 500 meters from the

above said survey numbers.

2) There are no government buildings, schools, colleges,
village natham, hospitals, antique symbols and worship
places, within the circumference of 500 metres from the
above said survey numbers.

3) There are no reserve forests /wild animal zoological park

within the circumference of 5 K-M. from the above said

survey numbers.

4) There are no State, National Highways within the

circumference of 200 meters from the above said survey

numbers.

5) These survey numbers were not seized under Land

Ceiling Act, 1978 and Land Reforms Act, 1961.



|O

6) No  proceedings whatsoever is pending under Land
Acquisition Act, 1864 through 4(1) Notification being
issued.

In this case, the statement of the Village
Administrative Officer, Kandalavadi, Recommendations of
the Firka Revenue Inspeétor and Deputy Zonal Tahsildsar,
Arasur, as per the village accounts, the approval is
hereby granted for commencement of plant for
manufacture of BITUMEN CONCRETEMIX on the lands
comprised in above said Kandalavadi village Survey Nos.

89/10 - 0.18.0 ares, 89/9 - 0.14.0 ares and 88/2 — 0.47.5

ares.
Conditions:

No Objection Certificate has to be obtained from
Tamilnadu Pollution Control Board for commence of Hot
Mix Plant on the above said survey numbers.

Sd/-xxxx 26.02.2024

Revenue Tahsildar,
Tiruvennainallur

To:

1) Tmt. Adhilakshmi

W/o. Jayaraman,



Kandalavadi village;

Tiruvennainallur Taluk
2) Thiru.Sridhar,

S/o. Duraisamy,

Kandalavadi village,

Tiruvennainallur Taluk

1
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TAMILNADU POLLyTi0N CONTROL BOARD

Cldustey s ap-s
i__'nlC!‘-“l‘-" of the Tindusiy ‘\\ ,.[?‘\ ',.E
) '\HHF'!' “ ﬂ_.UE !
e | \ x> Lifastyl= for
lell,-\s\'G J . /e Enwironment
| o

CONSENT ORDER NO. 2401159682213 DATED: 17/05/2024.

PROCEEDINGS NO.F.1943VPN/OS/DEE/rNpp/yvpaI/ /2024 DATED: 17/05/2024

SUB. TNPC Board-Conscnt (ot Establishment-M/S 5 P CONSTRUCTION S.F No. §9/10, 89/9 I,
KANTHALAVAD V:ﬂngc.‘Tlnmvcnmim“m Taluk, Villupuram District - for the cstablishment o;
lake steps 1o establish the '"d""r‘.“'y under Scction 25 of the Water (Prevention :nul_;un_lru!{;
Pollution)Act, 1974, as amended in 1988(Central Act 6 of 197:4)- [ssucd- Reg. (Industry User [D-
024VPM59682167)

REF: 1.Your appln. throngh online vide no 59682213 dated 13.05.2024 [or CTE -New
2.IR.No: l"‘l943VI’n\-UOS-’t\13131'\’1‘?\1"2024 dated 17/05/2024 . i "
3.Minutes of the 295 th DLCCC meeling held on 17.05.2024 vide item No (295-02)

Consent 10 establish or take steps 1o establish s hereby gramied under Scetion 25 of the Water (Prevention and control of
Pollutiun) Act. 1974, as amended in 198¥(Cemeal Act 6 of 1Y) hercinatier referred 1o as "The Act’) und the Rules and Orders mude
there under 1o ¥

The Panner,
S P CONSTRUCTION

Authorizing ozeupicr to establish or take steps to establish the industry in the site mc.n!inru:d below: -
S No. S92 10, 899 & K82
KANTHALAVADI Village,
Thirus ennainallur Taluk,

Villopuram Diswict.

This Cuncent to establish is valid upte March 31, 202
Water [Prevention and control of Pallution) Act, 1974, as ame!
conditions cnclosed.

9, or till the fndustry oblains Conseni i opcrate Lider Seetivn 25 of liw

yded in 1988 whichever is carlier subjueet to special omd general

Distriet Environmental Enpine

; et L al 12 Ler,

Tumil .\nllu. Fallution (.’unlru:l Board,
VILLUrUIAM

. o "‘d&‘“mmur
To ®
The Fanner,

AVS.S P CONSTRUC FJON ; -guli, Villupurim Disiyic,

‘0.8 ainaller
SFNo89/10, 89,9 & ykr2, Kamhalavadi Village. Thiruvenniiid
Mnr 607107
Cony to: pivenminillue Taluk i
oy, Thin Mk, Villnpuram Diswerer .

1. The 5 - il Ui ard Ol
_-._‘cm"-m,!.ssm”"' ‘l|”(UVIENNJ\INALLU[{-I'""‘:"JY] sgnirl Hoard, Chennai for Favour of kind informuion.

s “u il
,) 2PISbmific 1 the Member Secretury, Tamil Nudu ot ,|,|:I]i"-"‘l- VILLUPURANI 1o ¢

e Dig ; (ol wvowr ol kind infupmiation.
e Distnict Py , . T
i rl .lhtl I'.n._-g”mcnm' l:"gilll.'i.'l'. “Famil Nadu ]l““ll

EvENTlON PAYS

— Aiasteh oo TYne Copy
¢

i oty ar R
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TAMILNADY POLLUTION CONTRg, diny

SEECIAL CONDYpy g

; sonsent to establish iy vn_lid lor estublighy,, the
].]\;]11\‘;1;;:::::1&:1‘1 E'l at the rate (Col 3) mentioneg h’»‘?{l '

cllily fo
quantity s 1o be brought to the notice of (he

esh congen has 10 be obtained.

b peelptn T

1. | BITUMINOUS MiX STl £ R [
The unit shull provide Sewage “Ireatment Plang gng lor Bfflue

Treatment statys: Sept
SL. No, Name of the Treatment
Unil £
—
1SeplicTank |
2, Dispersion Trench
b E[HucntTrcatEn_n!_fl_:_:pt: 2

1.5x1.2x1.2

5 Seplic Tank and Sp/DT ‘

" the manufacture of products/
Bogn and rr“)’ chinge in the product/byproduct an it

. ription - ——
e Deserip \[‘ — o
N . ______\“H‘- B B
o Uroduet Detuils —_—

= ]
Nt Trealment Pynt as indicated beloyr,
1 ]Scm\ue Treatment M_____‘

L Treatment status: Indiyidual ETP :
SL. No. Name of the Treatment No. of Units N Dimensions in metros
mt. —— 1w . 2572525

1. | Collection Tank .. |4,. . . ‘- 252

2. Setting Tank 1 ik 12525258
T T . g ’ s & i

3, Treated Waler Storage |1 L 252525
. Tank . B
—___ |

This consent to estab) ish is valid fo;cslnblishing'lhc facility with the below mentioned outlets

for the
Board and fresh consent has to be °bl“i‘?e_‘,i' |

e T 1 daily discharge
Description of Qatlat < Maximum ¢
p IRl s o

rOut!c.-l No,

Effluent Type: Sewape .

4 - Snopial Ad

T
veN

ditinng) f‘nmlliinnc! .
The unit g}

ischarge o Sewage/trade effuent, Any change in the ou([eisl and the quantity has to be brought to the
nolice of the

Point of disposal !
— %-_M@;_;é]énd___
1. Sewage 0.35 ' 1

.Efl'}.’_'-‘ﬁl}'_[fj Trade Effiyent | Recyclin l;—aéss‘j
—MeEffluent | Recydling to pracess _
I Trade Effluent _E-E—’-”‘"_

0C) from the Tamil Nadu Bio Diversity Board

Netlon, 11;!][ ?)b.[ujn No Objection Certificute U: usial any Biological resources o¢ Knowledge
io

iversj : g un Diversity Act 2002,
8550ciated (her iyl Authority if th

Biologlon
0 25 per ¢ provisions of B1°

rize "Mission LIFE"™ logo and maseo, which
e . o
The industrieg sha

oph st (heir employees 1o ado L Mission
available , TNPC}:I; lik" all efforts 10 use 814 Py lso reque H P

t 1o Roard,
: iF jte, TheY % ish hall yourly repor
LiFE" acfiop POints and g FCC website. fueni

d
, document the same "
Additiong) Cundil[uns:

is
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TAMILNADY POLLUTION CONTROL BOARD

Catcgory of the Industry :
sz,
G e LifFE
2] L) gt

CONSLENT ORDER NO. 2401259682213 DATED: 17/05/2024.

PROCEEDINGS NO.F.]943VPMr'OSJ’DEE!TN]’CBIVPM!A!ZUZ‘I DATLED: 17/05/2024

—

SUB: TNPC Board-Consent for Eslablishment-/s; § p CONSTRUCTION , S.F. No, 89/10, 89/9 & 88/2,
KANTHALAVADI village, Thiruvennainallur Taluk and Villupuram District - for the cstablishment
or take steps to establish the industry under Seetion 21 of the Air(Prevention and control of
Pollution)Act, 1981, as amended in-1987(G¢fial-Act, 14 of 1981)-Issued -Reg. (Industry User ID-
024VPM59682167) ol B

S L S e -

RET: 1.Your appln. through 91_:11:19,1.!_@;1;#3_19_,5_965231_;3. dated 13.05.2024 for CTE-New
2IR.No : F.1943VPM/OSTAEE/VPMR2024' datea 17/05/2024 -~ . . .
vide item No (295-02)

3.Minutes of the 295 th DLCCC mecting held or17.05.202
e B L8 b 012 e 0 L w i
2

(Prevention nnd control of Pollution)

ahi

ofthe A

b LT
Consent to establish o take steps to establish is hereby granted under Sccii
Act,1981, as amended in 1987 and (58 Rules dud Orders'made there under.to =~

The Pariner N
Mis .S P CONSTRUCTION -
S.F No. 89/10, 89/9 &-88/72
KANTHALAVADI Village ',
;rhiruvcn'.min.li:'ur Taluk
Villupuram District, e W

Y i R
Authorizing occupier to establish or take steps ;ﬁ'egt;i’wqg_

N SENe.soiosmessy U T
KANTHALAVADI Village, R
Llhimvcnnainallur'l‘aluk, ' O s

Villupuram District. ; - . b' BN W @Y o F L .
: i Lo \fy obining conseny ta' i AL
- This Consent to establish s valid upto March 31, 2029, or (il he {nds{fy SbIIS conseny o opente under Section 21 of the Air

- (Prevention and control of Poljution) Aci, 981, os amended in 1987 YHIEHSV I ontlier subjoct to special and general conditions

mciqscd_. &

Lo
Dislriet Environmientnt Engla s A\’Taérf
Twnlt Nadu Pallution NoAr '
AR \'u.t.u:-m&&ul" A '
, i o eﬁv\ :
"o g w O RS ' Sk
_The l‘nﬂngr., s .

© ok MiS¥eonsTRycTion |

con J . 7 k, Villupuraim Disteler,
No.89/10,39/0 &, g |

|1
£EERLY i oarr T
& 88/2, Kanihalayndi Village, Thiravennal!

b e _/ENTION PAYS
POLLUTION PRZ—
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TAMILNADY PoLyyTION CONTROL BoARD

GENERAL, cONDITIONS

This consent o establish cannol be congiryeq a5 consent loo
the operation without oblaining the ¢ ;

pcr1tc ] '1 } L ||ll SIIH not commence
m'-iCl‘Il to Upcuﬂcn : " m ”
ih\ Elp]\hl anl S]ldn ]ll‘lkc a l'cq“i.'sl 1[)

e X . ' grant of conse e
commissioning of trial production, e Mt to operate at fenst thirty days, before the
Any Change in the details furnished in the conditions ha

) e pg 8 has to be brought to the noti rd and
gotappraved by the Board, before obtaining consent to operate llndcgr i rx:é:cc of the Board an¢
The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate reliel in the event of any hazard to human beings, other Jiving créalurcsiplams and
properties while handling and storage of hazardous substances (wherever applicable).
Consent to operate will not be issued unless (he unit complies with the conditions of consent (o
establish.
The wnit shall provide adequate water sprinklers for the control of dust emission duri ng the loading
and unloading of construction material so as 1o rinimize the dust emission. )
The unit shall provide water sprinklers alon

L sh \ S g the temporary roads inside the premiscs 1o avoid fugitive
dust cmission during (he vehicle movements, porary d .

The unit shall develop grecn belt of adequate width around the premises,

In case there is any change in the mana

; ) gement, the unit shall inform the change with relevant
documents immediately.

V,Mvﬂw—'—ug/‘
District Environmental Engincer, L'a" DJ1

amil Nadu Pollution Control Board,
VILLUPURAM
‘ “{

poLLUTION PREVENTION PAYS

5

) i
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.e TAMILNADY poyy e
UTION CONTROL BOARD
s L] U
PECIAL connrrions
1. This consent 1o establig)y is vali /
byproducts (Col. 2) at the 1'Mcv%|'ét|‘3r°r o8tablishing the facility for the manufacture ﬂﬂl{’;f:nu,ﬁfs
quantity has to be brought o the p,m.) Mentioned befow. Any change in the prr}r_lucr{{qyp:]o
' of thg Board and fresh consent has (o be obtained.

S, '"“'“**—»-—-_______ﬁ________ i
KN_‘_’:_\_, o Deseription —[ Quantily J ol i ‘
t_ Product Details e —— B

. I —- - j
L.  Biruminous wix [0 TiDay.
. . ‘_--_-.__-‘___"--.__‘____ i 5 . -

2. This consent to esiablish is valid for esl; : T i the below mentioned emission/noise
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TAMILNADU POLLUTION OOHmul_ BOARD

GENERAL CONDITIoNg

nstrucd as ¢opge
. This consent (o eslablish cannot be €0 Nl 1o operate 4 ' ncc
the operation without obtaining the Consent (0 Opcrate, p nd the unit shall not commence

2 The applicant shall make a request for grant ﬂfemuu:nl (o operale

o al
commissioning of trial production. P least thirty days, before the

3 Any Change in the details furnished in the conditions hag 16 e brouglit to the notice of the Bourd and
got approved by the Board, before obtaining consent 1o operate under the said Act,

4, The unit has to comply with the provisions of Pubf, Liability Insurance Act, 1991 to providc
immediate relief in the event of any hazard to human beings, other living crealurcsfplants and
properties while handling and storage of hazardous subgiances (wherever applicablc).

5 Consent to operate will not be issucd unless the unit complies with (he conditions of consent to
establish,

6. The unit shall provide adequate water sprinklers fnr the control of dust emission during the loading
and unloading of construction material 5o as 10 minimize the dust emission.

7. The unit shall provide water sprinklers along the lcmpmaly roads insidc the prcrmscs to avoid fugitive
dust emission during the vehicle moyements.., “iee.

8. The unit shall develop green belt of adequate ws%around the premises.

5 e e bveesiar b

In case there is any changé in the ‘management: the anit shall mf‘crm thc chafige with relevant
documents imamediately.

u Mullution Contral Board,
-~ VILLUPURAM

District Em—!rnmnnnlul En_lnu.-r. ‘&-}QB)L'j

e

e T R GRS O HVRMEEN TN £ S| N



6 AnNExvRE -3

T, ﬂ&" Eﬂﬁﬁf

il bl
e EODBIO wiras g () curnfhuad \“ é i da

&E‘g@?n Environment
TR qugy;;rm#
i@ Rehmnt, SO d.mn g3, el L <yt &,
toneui_ L DO GungShurany, afqgu i 1o @I Lth,
1 PP wITs s Houi @) eumflunb, of U
| oL &pt_Hwi Qumb ST L everra,
| (BTN EET DIGICUEIBD Glebryymid)

| | eflplypid -605 602, B

@urr@s’rr Lnrrm_i_ w,r_b ,g)uﬁgg‘pdn @un@mmﬁ g;_m‘lpg,n@ Lo gt ml_@uuri@
Im.ll'l’lﬂl.l.llb -+ oflggiy b - aﬁ}@@mm@md@d)gmﬁ ol Lo,
.- mﬂg,gjnaumnm eﬁlmrml,is@eo ﬂ@jﬁ}j 2 _drem Hor. S P mauram_.u'ma’rr :
B ¢ mmmm 1 g}mmbﬂaﬂu He! Gm:aﬂ@m@m w2t qwmuﬂasmdo
oiﬁrrgsrru t?u@m@ q;'gbu@kb crrabrmj Elmrasp'mr [bnsuﬂg, @G’o G]mmﬂajﬂf,g,

Ui smeu:

Gmﬁ:@;ﬁluﬁh.@mm unmmumdo ler@df b ﬁzbmﬁm- pEaubssr uslibg

&mnumm@ﬂmg el e

efl(pUygd mrrr:m_uh ﬁuawm@mmmw JetLb, subseoaurg. &EymosHls

P &ﬁdm..nmﬁﬁ" s seoowa) G\gn&ﬂmenmw@oﬂ@m@

GousfiBwpid Hé s Yemus ol mmnﬂdﬁ@‘h@”"ﬂ G ba@Epe udGay cpors Gy
pu@in oredpl Bleraner prafis@lss 21052024 ity

\
SIGDIOW 26T ,ﬂmrr -S

Qg wHPID HETGIT FiGn0 v
O flcfldhatul[idrer ).

02024 SO BlomeNs  ogaemd gy
A E® PEIPOISINSIG] & Guoneord Bibesreor by,

@mm_liﬂ‘”"‘”".“@ w.diong Gugph, Trba@N D Guib o
ot gOlwitiu {Bl.

B b5\ mieueorwireor &)
Guogh@usmedor_ Qunpp) ]

uesllsar (Foundation Work)
* h - o

aid‘mﬁ]'—bﬂdﬂ GUII@QQ}QUL‘"‘D‘}“ B@Uu‘y o s &Q}l G]«E“L—ﬁl.lﬂ’di webrL_eo

ol .

ﬂ@@wabr ORI By § BB Siuipas cr

4%(’/11‘120{’ A e (,opzr

Sisnasr aul_Lirg euerfés emgzsﬂi"""'

e Y




500 " L.
08022024 GEANMN-L- s1a o585 ° meig, .

it £rdvanealy, B0 Guihm @ pUL BT

i I >
6 T Db 250 Bl g appencild D

wppd F1-6

soh, Hlirmo [ndaih,
sl igL HIGET, peraflandr, md’nﬁwrﬂrrfi' 5 lﬂ(’gﬁglmommm Ut ger Hebraribimer

e anyon GTer Ith
intpih gl () ek api®® D08 B oy agbenfildo mtny sr@aer,

ifteor glfﬁ?m" ag“ﬂ]wﬁmﬁ\) ﬁTmIIDI'h 250 IBI__Lﬂ abmeraido mrr[ﬁlan @z

1 & @Bl emeD sradrmib U[ﬁluu'lLQUL_@ -

e @

@m@@)a T T
N . tﬂllJ 5 tﬂ L

Gugpib. sugpouml et Sl & @G“W@mwmabgprrﬁ Sicufsdr 26022024

BBl Giopan Hlu HHeIBON 2-"53"5" @‘*‘“@‘“ﬂmﬁ.

Gw m@;ﬁhuﬂt_l.. a@;mmﬁ‘&d‘f ‘g’aﬂd‘@ Qﬁmmdr l.n_rbmub 5&9@@ wne: m..@mm@
enfugSler st ﬁ‘ﬂf"“‘"-mﬂ’“’"":‘ '.“\PWL—L '."w@ﬁrru-(@ : "-@mﬂwmmﬁ@*@
BhHpeeTd. ”—l—Ul—@ %”L’g}"d“ B lﬂQﬁn@ ,Gﬁu&@ mﬁﬁjﬁﬂdt upmw

a'-l_.@mnasr -uamﬂasasrlm Bm&mﬂd‘m@f ' a[bﬂyﬁumgf,lr_b@; 17135.2024 oy

m@m&.uut_@arw@.

Gmgum, @urrg;mdsa‘.dr umlrgﬂtm an.q.uum_uﬁko ﬁmﬁlyaﬂmgﬂdx Gﬂu&m@m

Ggrn_;hggl E»aimﬁumuﬂzk&uug(r}‘. Uﬁsﬁrmg] amrumg gmﬁm@é@ uanﬂ,r},g;

swojudlssiufSns.

e,

wrat L SHHIEHP® G

an@ e s Houn(h) Mﬁh-lb.

afilgOumb.
o ?\'ﬁ“

e

”}HMM_;_-‘_-_ e



90 TrANVSLATION.

SEAL OF TNSCB LIFE

Lifestyle for Environment

TAMILNADU POLLYTION CONTROL BOARD

From F’I‘ =

Thiru.V.Purushothaman, District Collector,
B.Tech. M.E., Villupuram District

Tamilnadu Pollution | Villupuram.
Control Board,

Master Plan Complex
Collectorate,

(Back side of Taluk Office)
Villupuram - 605 602.

L.No.F.20/Tech/D.E.E./TNPCB/VILU/2024 DT.
21.05.2024.
Sir,

Sub: District Environmental Engineer - Tamilnadu
Pollution Control Board - Villupuram - sending
reply to the complaint published in Dinakaran
Daily, that due to the poisonous smoke
generated from the hot mix company to be
commenced under the name and style of M/s.
S.P.Construction in  Kandalavadi village,
Tiruvennainallur Taluk health hazard will be
caused — Regarding.

Ref: Complaint published in Dinakaran Daily
published on 21.05.2024.
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The following information is furnished in connection
with the above cited subject.

It was mentioned in  Dinakaran Daily
dated21.05.2024, that if the public inhale the poisonous
smoke that would be generated from the hot mix factory
to be commenced under the name and style of M/s. S.P.
Construction, in Kandalavadi village, Tiruvennainallur
Taluk, Villupuram District, will cause various contagious
diseases and the health hazard to public.

When this company was inspected by the Officer of
this office on 14.05.2024, the foundation work for the
construction of that company was commenced. Further, it
was found that none of the equipment was installed

thereon. In connection with this, the Zonal Deputy Block

Development Officer, Tiruvennainallur Panchayat Union

had in his letter dated 28.02-2024, stated that there are

no approved residential houses, and hous¢€ sites, in the

circumference of 500 metres and that there are no

government buildings, scho ols, colleges village natham,
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hospitals, antique Symbols and worship places, in the
circumference of 250 Meters, and that there are no reserve
forests, and the zoologica] park of wild animals, within the
circumference of 5 K M. and there are no State and
National Highways in the circumference of 250 metres.

Further, Revenue Tahsildar, Tiruvennainallur had
confirmed the above said information, on 26.02.2024.

As this company was found subject to the
information given by the above said officers, and the
guidelines issue by Tamilnadu Pollution Control Board for
hot mix plant, the approval order for the construcﬁon
work was issued to the said company through Tamilnadu

Pollution Control Board on 17.05.2024.

Further it is humbly submitted to you that as per the

complaint of the public, the activities of this company are

being watched.

Sd/- \{.Purushothaman 21/05/24
District Environmental Engineer,
Tamilnadu Pollution Control Board,
Villupuram



BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

Application No.193 / 2024
Between:

T. Subash S/o. K.Theerthmalai, Aged 30/m,

And on behalf of the Village,

Thiruvennainallur Taluk,

Villupuram Distirct-607 107. -..PETITIONER.

And
The Member Secretary,
Tamil Nadu State Pollution Control Board, 76,
Anna Salai, Guindy,
Chennai-600032, !
Email- grievance@tnpcb.bov.in,
Phon.no.044-223531, and Two others. ...RESPONDENTS.

REPLY STATEMENT OF THE 3RP RESPONDENT

M/S.
M. MURUGANANTHAM (MS.886/2013)
S. PRAKASH (MS.23/2022)

ENOCH LIVINGSTONE J A (MS.6929/2023)

COUNSEL FOR 37 RESPONDENT
mmoffice, No.257, 34 Floor Canara Bank Building , Angappa Naicken Street,
Chennai-600001, Ph.No0.9003839637.
MAl - Mmofficesa B gmal (- com
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